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Original Application No.738 of 2007

Hon’ble Mr. A.K. Gaur, Member (J)

Jmiiokd “Mathy,  S/ol iShri Ram ‘Murat, ‘R/o{NVANEE
Zanjapur, Post Office Oril, Bistt;_hzamgaxhg

By Adv : Shri R.K. Patel

il Union of 1India, through General Man
Eastern Railway, Gorakhpur.

20 Divisional Railway Manager, North
Railway, Izzatnagar.

..Respondents,
By Adv : Shri P.N. Rai

ORDER

Heard Shri R.K. Patel, learned counsel for the

applicant and Sri P.N. Rai, learned counsel for the

respondents.

2 After hearing parties counsel’l am firmly of the

view that the grievance of the applicant might be

redressed in case a direction is given to the
competent authority to consider and decide the

representation of the applicant dated 08.03.2007

(Annexure 3) by a reasoned and speaking order within a

period of three months from the date of receipt of a
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accordingly disposed of. No

S Member (J)
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